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for the applicants and
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ORAL JUDGEMENT: | Dated 3 9.7.1991
(Per. U.C.Srivastava, Vice-Chairman)

Respondents have filed their replies and we

. haye'héard counsel of the parties,

2. As a short question is involved in these cases
‘which involve common questions of 1lsw end facts, we are
admitting, them and disposing of them finally by this

common Jjudgement, , ‘ . f ' o
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Similzar meatters have elready engaged the
attention of

Division Bench of the Tribunsl which
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the epplicants

4 In view of the fact thet of course the applicants
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well recognlsed pnlnciplas of natural . Jjustice, the
_ order is arbitrary z

ng so ngigs £ be wuashed snd set .
aside.. 1t is to be noted ihat the
do cast &

orders of terminatipn
& stigma on the applicantsd as it is expressly
stated therein that these are on account of supression

of facts and furnishing felse informstion during
‘recruitment. |
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5e In the result

o &
we quash the orders under which
) the services-of these applicants were terminated and
direct the r

espondents to reinstate them in serviqe
forthwith. However, it is made clear that this order
shall not’ precluJe the reSpondnnts from proceedlng against
the upplicanxs in accordarice with law in case the

respondents desire to terminate their services,
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